
FORM A 

PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate 

Persons) Regulations, 2016) 

 

FOR THE ATTENTION OF THE CREDITORS OF YATIN STEELS INDIA PRIVATE LIMITED 

RELEVANT PARTICULARS 

1.  Name of corporate debtor YATIN STEELS INDIA PRIVATE LIMITED 

2.  Date of incorporation of corporate debtor 26/03/2004 

3.  Authority under which corporate debtor is 

incorporated / registered 
Registrar of Companies, Mumbai, India, under the Companies Act, 

1956 

4.  Corporate Identity No./Limited Liability 

Identification No. of corporate debtor 
U27100MH2004PTC145365 

5.  Address of the registered office and principal office 

(if any) of corporate debtor 
1st Floor, 50A Iron Market, Baroda Street, Near- Hanuman Mandir, 

Carnac Bunder, Masjid Bunder (E) Mumbai City 400009  

6.  Insolvency commencement date in respect of 

corporate debtor 
28-04-2023  

7.  Estimated date of closure of insolvency resolution 

process 
25-10-2023  

8.  Name and registration number of the insolvency 

professional acting as interim resolution professional 

Ramchandra Dallaram Choudhary 

Reg No- IBBI/IPA-001/IP-P00157/2017-2018/10326  

9. Address and e-mail of the interim resolution 

professional, as registered with the Board 

9B, Vardan Tower, Nr. Vimal House, Lakhudi Circle, Navrangpura, 

Ahmedabad, Gujarat- 380014  

Email:  rdc_rca@yahoo.com 

10. Address and e-mail to be used for correspondence 

with the interim resolution professional 

Correspondence Address: 9B, Vardan Tower, Nr. Vimal House, 

Lakhudi Circle, Navrangpura, Ahmedabad, Gujarat- 380014  

Email:  cirp.yatinsteel@gmail.com  

11. Last date for submission of claims 14-05-2023   

12. Classes of creditors, if any, under clause (b) of sub-

section (6A) of section 21, ascertained by the interim 

resolution professional 

Not Applicable 

13. Names of Insolvency Professionals identified to act as 

Authorised Representative of creditors in a class 

(Three names for each class) 

Not Applicable 

14. (a) Relevant Forms and  

(b) Details of authorized representatives  

Are available at:  

(a) www.ibbi.gov.in / www.sunresolution.in 

(b) Not Applicable 

 

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement of a corporate  

insolvency resolution process of the Yatin Steels India Private Limited on 28-04-2023  

The creditors of Yatin Steels India Private Limited are hereby called upon to submit their claims with proof on or before 14-05-2023 

 to the interim resolution professional at the address mentioned against entry No. 10. 

 

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with 

proof in person, by post or by electronic means. 

 

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative from  

among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [NA] in Form CA.  

 

Submission of false or misleading proofs of claim shall attract penalties.    

                                                                                                            

                                   SD/- 

 

Date:  30-04-2023                                                                                Ramchandra Dallaram Choudhary 

Place: Ahmedabad                                                                               Interim Resolution Professional 

                                                                                                             Reg. No- IBBI/IPA-001/IP-P00157/2017-2018/10326  

                                                          Validity of AFA till 15.11.2023 

 

mailto:%20rdc_rca@yahoo.com
mailto:cirp.yatinsteel@gmail.com
http://www.ibbi.gov.in/
http://www.sunresolution.in/
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WITHOUT PREJUDICE

M/s. Rainbow Pipe Fittings Co., Parwati Bhavan, 1st Floor, Room No. 05, 165, Dr. M. G.

Mahimtura Marg, 3rd Kumbharwada, Mumbai Maharashtra Mumbai - 400004.

Mr. Gangaram Bishnoi, 91, Durgadevi Street, 610, Durgadevi Udyan, Building, Kumbharwada,

Mumbai - 400004.

Mr. Gangaram Bishnoi, 113/117, Gulab Mansion, 3rd Floor, R-51, 3rd Kumbharwada,

Mumbai - 400004.

Sir/ Madam,

SUB: Enforcement of Security Interest Action Notice {U/S 13 (2) r/w 13 (3) of SARFAESI Act-

2002} -In connection with the credit facilities enjoyed By M/s. Rainbow Pipe Fittings Co. with

us – Classified as NPA

M/s. Rainbow Pipe Fittings Co. have availed the following credit facilities from our Vile

Parle West Branch.

Asset Recovery Management Branch : 21,Veena
Chambers, Mezzanine Floor, Dalal Street, Fort,

Mumbai 400 001 Email: arb.msm@unionbankofindia.bank
Website : www.unionbankofindia.co.in

Ref. No.: ARMB:MSM:0450:2023 Date: 17.04.2023

Limit
Nature Amount (in Rs.) in Lacs

Cash Credit 190.00
Total 190.00

We have to inform you that your accounts have been classified as NPA account as on

30.09.2019 pursuant to your default in making repayment of dues/ installment/ interest. As

on 31.03.2023 a sum of Rs. 2,09,97,675.07 (Rupees Two Crore Nine Lakhs Ninety Seven

Thousand Six Hundred Seventy Five & Seven Paisa Only) is total principle outstanding plus

interest Rs.1,23,14,974.00 (Rupees One Crore Twenty Three Lakhs Fourteen Thousand

Nine Hundred Seventy Four Only) accrued upto 31.03.2023 as shown below.
(Amount in Rs.)

Nature of limit Account Number Principle Outstanding Amount Interest Upto 31.03.2023

Cash Credit 319805040000534 2,09,97,675.07 1,23,14,974.00

Total Principle amount Rs. 2,09,97,675.07 (Rupees Two Crore Nine Lakhs Ninety Seven

Thousand Six Hundred Seventy Five & Seven Paisa Only) + Rs. 1,23,14,974.00 (Rupees

One Crore Twenty Three Lakhs Fourteen Thousand Nine Hundred Seventy Four Only)

accrued upto 31.03.2023.

In spite of our repeated demands you have not paid any amount towards the amount outstanding

in your account/accounts / you have not discharged your liabilities.

We do hereby call upon you in terms of section 13(2) of the Securitisation and Reconstruction

of Financial Assets and enforcement of Security Interest Act, 2002, to pay a an amount of

Rs. 2,09,97,675.07 (Rupees Two Crore Nine Lakhs Ninety Seven Thousand Six Hundred

Seventy Five & Seven Paisa Only) is total principle outstanding plus interest Rs.1,23,14,974.00

(Rupees One Crore Twenty Three Lakhs Fourteen Thousand Nine Hundred Seventy Four

Only) accrued upto 31.03.2023. The interest rate as per the terms and conditions of loan

documents executed by you and discharge your liabilities in full within 60 days from the date of

receipt of this notice, failing which, we shall be constrained to enforce the following securities

created by you in favour of the bank (against the under-mentioned securities) for the above

mentioned dues by exercising any or all of the rights given under the act.

Sr. No. Account No. Rate of interest

1 319805040000534 1 Yr MCLR + 3.15%

Sr.

No.

Type of

Security

Description

of Security

Name of Owner Security

description

Type of

charge

Secured to

the facility

1. Primary
Stock
and Book
Debts

M/s.

Rainbow Pipe

Fittings Co.

All Stock and
receivables

Hypothecation All

2. Collateral Godown
Mr. Gangaram

Bishnoi

Godown No. H/24
at Madhusudan
Compound,
Village Anjur,
Tal. Bhiwandi,
Dist. Thane
admeasuring
1600.00 sq feet

Mortgage All

3. Collateral Godown
Mr. Gangaram

Bishnoi

Godown No. H/25
at Madhusudan
Compound,
Village Anjur,
Tal. – Bhiwandi,
Dist. - Thane
admeasuring
1600.00 sq feet

Mortgage All

4. Collateral Godown
Mr. Gangaram

Bishnoi

Godown No. H/26
at Madhusudan
Compound,
Village Anjur,
Tal. – Bhiwandi,
Dist. - Thane
admeasuring
1600.00 sq feet

Mortgage All

1] Please note that if you fail to remit the dues within 60 days from the date of receipt of this

notice and if Bank exercises all its rights under this Act and still the dues are not fully satisfied

with the sale proceeds of the secured assets, we shall be constrained to take appropriate legal

action against you in/before a competent court of law / Debt Recovery Tribunal for recovery of

the balance amount from you.

2] You are hereby put on notice and your attention is invited to the provision of SARFAESI, that

as per the section 13 (8) of the SARFAESI Act, 2002 read with rule 3 (5) of security interest

enforcement rules 2002 (as amended), you can tender the amount of dues of the secured

creditor together with all costs, charges & expenses incurred by the secured creditor, at any time

before the date of publication of the notice for public auction or by inviting quotations or tender

from public or by private treaty for transfer by way of lease, assignment or sale of the secured

asset/s. Please also note that if the amount of dues together with the costs, charges & expenses

incurred by the secured creditor is not tendered before the date of publication of the notice for

public auction or by inviting quotations or tender from public or by private treaty for transfer

by way of lease, assignment or sale of the secured asset/s, as stated above, you shall not be

further entitled to redeem the secured asset(s).

3] As per sec.13 (13) of the Act, on receipt of this notice you are restrained/ prevented from

disposing of or dealing with the above securities except in the usual course of business

without the previous consent of the Bank. Please note, any violation of this section/notice entails

serious consequences.

• Note: Earlier issued notices u/s 13 (2) and subsequent proceedings initiated thereafter {in

pursuant to the said 13 (2)} are hereby withdrawn. Sd /-

Yours faithfully,

Bodhan Biswas, Chief Manager & Authorised Officer,

Union Bank Of India.

Notes :

The above is an extract of the Audited Financial Results (Standalone and Consolidated) of the Company for the Fourth Quarter and Financial Year ended

March 31, 2023. The detailed format for the same has been filled with BSE Limited under Regulation 33 of the SEBI (Listing Obligations and Disclosure

Requirement) Regulations, 2015 and is available on the website of BSE at www.bseindia.com and also on the website of the Company at www.lkpsec.com.

LKPFINANCELIMITED
CIN: L65990MH1984PLC032831

Regd Office :- 203, Embassy Centre, Nariman point,Mumbai 400021

EXTRACTOFSTANDALONEANDCONSOLIDATEDAUDITEDFINANCIALRESULTS
FOR THE FOURTHQUARTERANDFINANCIAL YEAR ENDEDMARCH31, 2023

For LKP FINANCE LTD

Sd/-

M V Doshi

Executive Chairman &Managing Director
Mumbai

28 April 2023

1 Total Income from operations (net) (62.12) 2,507.55 (541.88) 5,569.81 2.47 2,821.77 (447.33) 6,115.99

2 Net Profit / (Loss) from ordinary activties after tax (308.29) 1,218.69 (964.68) 3,280.78 (293.55) 1,387.33 (936.87) 3,656.42

3 Net Profit /(Loss) after Extraordianry items (308.29) 1,218.69 (964.68) 3,280.78 (293.55) 1,387.33 (936.87) 3,656.42

4 Paid-up Equity Share Capital 1,256.86 1,256.86 1,256.86 1,256.86 1,256.86 1,256.86 1,256.86 1,256.86

Face Value of the Shares 10.00 10.00 10.00 10.00 10.00 10.00 10.00 10.00

5 Reserves excluding revaluation reserves 28,074.87 27,510.81 28,428.83 27,673.75

as per balance sheet

6 Earning Per Share (EPS) (Face value of Rs.10)

-Basic (2.45) 9.70 (7.68) 26.09 (2.34) 11.04 (7.45) 29.09

-Diluted (2.45) 9.70 (7.68) 26.09 (2.34) 11.04 (7.45) 29.09

(Rs.in lakhs except per share data)

PARTICULARS Quar ter
Ended
(Audited)

31-Mar-2022

Year
Ended
(Audited)

31-Mar-2022

CONSOLIDATED

Quar ter
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(Audited)

31-Mar-2023

Year
Ended
(Audited)

31-Mar-2023

Quar ter
Ended
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31-Mar-2022

Year
Ended
(Audited)

31-Mar-2022
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Year
Ended
(Audited)

31-Mar-2023

Quar ter
Ended
(Audited)

31-Mar-2023
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Rectangle



cenecegbyeF&
www. pratahkal.com

3cebgyeF&, jefJeJeej efo. 30 SefØeue 2023

PUBLIC NOTICE
Shri Rukmani Baldev Vazirani Member/
owner of the flat No E 1 Taruna Bldg LBS 
Marg Mulund West Mumbai - 80 Holding 
share Certificate no 019 was expired on 
06/09/2012 making nomination for the same. 
Their legal Heirs has applied to the society 
about transfer of the said Shares/Flat on own
name. If any one having any claim/objection 
should contact/write to the society secretary 
within 15 (fifteen) days. Thereafter no claim 
will be considered & the society will proceed 
for the transfer.                            
                                                             Sd/- 
Place : Mumbai.                             Secretary        
Date 30/4/2023         
                                              

keâeB«esmeÛÙee heeheeÛee Ie[e Yejuee!
efouesueer DeeÕeemeves DeÅeehe hetCe& Peeuesueer veenerle, Demeener 
ceesoeRveer nuueeyeesue kesâuee. keâvee&škeâele efkeOeevemeYesÛÙee 
224 peeieebÛÙee efveke[Cegkeâermee"er 10 ces jespeer SkeâeÛe 
šhhÙeele celeoeve nesCeej Demetve 13 ces jespeer efvekeâeue peenerj 
nesCeej Deens. iesuÙee efkeOeevemeYee efveke[Cegkeâerle Yeepeheuee 
104 peeiee efceUeuÙee neslÙee. lej, keâeB«esmeves 80 DeeefCe 
pes[erSmeves 37 peeiee efpebkeâuÙee. cee$e, keâesCelÙeener he#eeuee 
yengcele efceUeues veener.

heeve 1 Je¤ve...

महाराष्ट्र शासन
कार्यकारी अभिरंता, एकाभ्मकृत घटक (सा. बां.) भििाग, रांच ेकारा्यलर

Email :- integratedmumbai.ee@mahapwd.com
दरुधिनी क्र. २२०१६९७४ फॅकस क्र. २२०१६९७६

ई - भनभिदा सचुना क्र. ४ सन २०२३ २०२४
कार्यकारी अभिरंता, एकाभ्मिकृत घटक (सा.बां) भििाग, फोट्य, मंुिबई - ०१ (दूरधिनी क्र. 

२२०१६९७४ /७६) मिहाराष्ट्र शासनाचरा साि्यजभनक बांधकामि खा्राकडून रोगर ्रा िगा्यतील 
नोंदणीकृत कंत्ाटदारांकडून खालील कामिाकरीता “ब-१" नमुिनरातील भनभिदा ई-भनभिदा 
प्रणालीवदारे (ऑनलाईन) भनभिदा मिागभित आहेत. भनभिदा कागदपत् शासनाचरा संकेतस्थळािर 
http://mahatenders.gov.in रे्थनू डाऊनलोड करणरांत रािी. तसेच भनभिदा भसिकारणराचा अ्थिा 
नाकारणराचा अभधकार कार्यकारी अभिरंता, एकाभ्मिकृत घटक (सा.बां) भििाग, फोट्य, मंुिबई, रांनी 
राखनू ठेिला आहे. अट असलेली भनभिदा भसिकारली जाणार नाही.

अ. 
क्र. कामाच ेनाि अंदाभित 

रककम रु.
१ कामिा आभण अलबलेस हॉभसपटल कंपाउंड मंुिबई रे्थील हॉभसपटल 

िॉड्यमिधरे डबलसूी साठी दरिाजा, भखडकी, ि फलोअररंगचे 
नतूनीकरण करणे

१५,३९,९६२/-

२ एलटीमिाग्य पोभलस सटेशन मंुिबई रे्ेथ अंतग्यत दुरुसती पलासटर 
आभण शौचालर नतूनीकरण करणे.

९,९४,६६६/-

(एकूण ०२ कामेि)
ई-भनभिदा उपलब्ध कालाि्धी : भदनांक ०२/०४/२०२३ सकाळी १०.३० पासनू ते भदनांक 
१६/०५/२०२३ रोजी १७.०० परयंत
ई-भनभिदा उघडण े : भदनांक १८/०५/२०२३ रोजी १५.०५ िाजता
(शकर झालरास)
खालील संकेतस्थळािरुन ई- भनभिदाची सि्य मिाभहती उपलबध आहे.
१. http://mahapwd.com २ http://mahatenders.gov.in
(सदर भनभिदेसचूनेमिधरे काही बदल होत असलरास िरील िेब साईटिरती कळभिणरात रेईल. )
३. कार्यकारी अभिरंता, एकाभ्मिकृत घटक (सा.बां) भििाग, फोट्य, मंुिबई कारा्यलरातील सचूना 
फलक.
जा.क्र.एघ (सा. बां.) / भनभिदा / २६८६
कार्यकारी अभिरंता रांचे कारा्यलर,
एकाभ्मिकृत घटक (सा. बां.) भििाग,
बांधकामि ििन, २ रा मिजला,
२५ मिझ्यबान प्थ, फोट्य, मंुिबई - ४०० ००१. 
दूरधिनी क्र. ०२२-२२०१६९७४/७६ 
भदनांक : २६/०४/२०२३
डीजीअारपीअार/अारओसी/२०२३-२४/क्र-५/सी४७२

सही/-
कार्यकारी अभिरंता,

 एकाभ्मिकृत घटक (सा.बा.) भििाग, 
मंुिबई - ४०० ००१.

DeebOeÇØeosMe, efo. 29 (Je=òemebmLee) : 
DeebOeÇØeosMeceOeerue FÙeòee yeejekeer yees[& hejer#esÛes 
efvekeâeue vegkeâleÛe peenerj keâjCÙeele Deeues Deensle. 

Ùee hejer#esleerue DeheÙeMe menve ve PeeuÙeecegUs 
veT efkeÅeeLeeËveer DeelcenlÙee kesâuÙeeÛeer 
OekeäkeâeoeÙekeâ Iešvee Ie[ueer. ÙeecegUs DeebOeÇØeosMe 
jepÙe neojueb Deens.

FÙeòee 11 keer DeeefCe 12 keer yees[& hejer#esÛes 
efvekeâeue yegOekeejer Ieesef<ele keâjCÙeele Deeues nesles. 
ojcÙeeve ieg™keejheÙeËle SketâCe veT efkeÅeeLÙeeËÛee 
ce=lÙet Peeuee Demetve Flej oesve efkeÅeeLeeËveer DeelcenlÙee 
keâjCÙeeÛee ØeÙelve kesâuÙeeÛeer Iešvee meceesj Deeueer Deens. Ùee 
mebhetCe& Iešvesveb DeebOeÇØesoMe jepÙeeleerue pevelee ØeÛeb[ neojueer 
Deens.

ner yees[& hejer#ee ceeÛe&-SefØeueceOÙes DeeÙeesefpele keâjCÙeele 
Deeueer nesleer. Ùeemee"er jepÙeeleerue SketâCe 10 ueeKeehes#ee 
peemle efkeÅeeLeer& yemeues nesles. Ùee IešvescegUs mecegheosMekeâ 
DeeefCe heesefueme ØeMeemeveeves efkeÅeeLeeËvee Deekneve kesâueb Deens 
keâer, efkeÅeeLeeËveer keâesCelebner šeskeâeÛeb heeTue GÛeuet veÙes. 
meceesj Flekeâb DeeÙeg<Ùe he[ues Demetve les DeheÙeMeeuee ÙeMeele 
™heebleefjle keâ™ Mekeâleele.

veT efkeÅeeLÙeeËÛÙee  
DeelcenlÙescegUs DeebOeÇØeosMe neojues
yeejekeer yees[& hejer#esle veeheeme PeeuÙeecegUs GÛeueueb šeskeâeÛeb heeTue

yeepeej meefceleer efveke[CegkeâebÛes 
efvekeâeue mebefceße!
cegbyeF&, efo. 29 (ØeefleefveOeer) : jepÙeeleerue «eeceerCe jepekeâejCeeÛes kesâbõ mecepeuÙee peeCeeNÙee ke=â<eer 

GlheVe yeepeej meefcelÙeebÛÙee efveke[CegkeâebÛes efvekeâeue neleer Deeues Demetve ÙeeceOÙes mebefceße Øeeflemeeo 
efceUeuÙeeÛes efometve Ùesles. ØelÙeskeâ leeuegkeäÙeeleerue Deeceoejeves Deeheuee ie[ jeKeCÙeeÛee ØeÙelve kesâuÙeeÛes Ùee 
efveke[CegkeâerÛÙee efveefceòeeves Dee{Utve Ùesles.

yeer[ efpeu¢eeleerue DebyeepeesieeF& yeepeej meefceleerÛÙee efveke[Cegkeâerkeâ[s 
jepÙeeÛes ue#e ueeieues nesles. Ùee efveke[Cegkeâerle ceepeer ceb$eer OevebpeÙe cegb[s 
ÙeebÛÙee vesle=lkeeleerue he@veueves oCeoCeerle efkepeÙe efceUkeuee Deens. lej Yeepehe 
veslÙee hebkeâpee cegb[s ÙeebÛÙeemee"er ne efvekeâeue OekeäkeâeoeÙekeâ ceeveuee peele 
Deens. DebyeepeesieeF& ke=â<eer GlheVe yeepeej meefceleerÛÙee 18 hewkeâer 15 peeieebkej 
ceneefkekeâeme DeeIee[erÛes Gcesokeej efkepeÙeer Peeues Deensle. efkejesOeer Yeepeheuee 
heâòeâ leerve peeiee efceUeuÙee Deensle. DebyeepeesieeF& ns hejUer DeeefCe kesâpe 
efkeOeevemeYee celeoejmebIe Debleie&le mebÙegòeâ Deens.

DebyeepeesieeF& yeepeej meefceleerkej 
OevebpeÙe cegb[WÛeer Skeâneleer meòee

heeueIej yeepeej meefceleerle 
efMebos iešeÛee meghe[e meeheâ

heeueIej ke=â<eer GlheVe yeepeej meefceleerÛÙee 
efveke[Cegkeâerle ceneefkekeâeme DeeIee[erves efMebos 
iešeuee peesjoej Oekeäkeâe efouee Deens. 
DeeIee[erves 17 hewkeâer 17 peeiee efpebkeâuÙee 
Deensle. efkeMes<e cnCepes, Ùee efveke[Cegkeâerle efMebos 
iešeuee YeesheUener heâes[lee Deeuee veener. 15 
peeieer ceneefkekeâeme DeeIee[erves efyeveefkejesOe 
efkepeÙe efceUkeuee Deens lej kÙeeheejer iešeÛÙee 
oesve peeieebmee"er Ûeej peCeeble ue{le nesleer. 
Ùeener efveke[Cegkeâerle celeoejebveer DeeIee[erÛÙeeÛe 
yeepetves keâewue efouee. lÙeecegUs yeepeej meefceleerle 
efMebos iešeÛee meghe[e meeheâ Peeuee Deens.

Dekeâesuee yeepeej meefceleerceOÙes keâeB«esme, je<š^keeoer, 
"ekeâjs ieš DeeefCe YeepeheØeCeerle menkeâej DeeIee[erÛeer 
meòee Deeueer Deens. meke& 18 peeieebkej Skeâleheâer& efkepeÙe 
efceUeuee Demetve kebefÛele meceLe&ve he@veueuee hejeYekeeÛee 
Oekeäkeâe yemeuee Deens.

Dekeâesuee yeepeej meefceleerceOÙes je<š^keeoer 
keâeB«esmeuee 9, Yeepehe 5, keâeB«esme 3 DeeefCe "ekeâjs 
iešeuee 2 peeiee efceUeuÙee Deensle.

Dekeâesuee yeepeej meefceleerle menkeâej DeeIee[erle 
mekee&efOekeâ 9 peeiee je<š^keeoeruee efceUeuÙee Deensle. 
lÙeecegUs je<š^keeoer keâeB«esmeÛee meYeeheleer nesCÙeeÛeer oeš 
MekeäÙelee Deens.

jepÙeeleerue «eeceerCe jepekeâejCeeÛes kesâbõ 
mecepeuÙee peeCeeNÙee ke=â<eer GlheVe yeepeej 
meefcelÙeebÛÙee efveke[CegkeâebceOÙes Deveskeâ efoiiepe 
veslÙeebÛeer Øeefle…e heCeeuee ueeieueer nesleer. Ùeehewkeâer 
yeejeceleerÛee ie[ je<š^keeoerves jeKeuee Deens. 
celeceespeCeervegmeej, meke&Ûe 18 peeiee efpebkeâle 
je<š^keeoerves Yeepeheuee Oekeäkeâe efouee Deens

Ú$eheleer mebYeepeerveiej yeepeej meefceleer 
Yeepehe-efMebos iešeÛÙee leeyÙeele iesuÙeeves 
ceneefkekeâeme DeeIee[eruee cees"e Oekeäkeâe yemeuee 
Deens. jepÙeYejeleerue ke=â<eer GlheVe yeepeej 
meefceleerÛÙee efveke[CegkeâerÛes efvekeâeue neleer Ùesle 
Demetve, keâener ef"keâeCeer Debeflece efvekeâeue mhe<š 
Peeues Deens. Ú$eheleer mebYeepeerveiej yeepeej meefceleerÛÙee SketâCe 15 hewkeâer 11 peeiee 

Yeepehe-efMebos iešeÛÙee leeyÙeele iesuÙee Deensle. 
lej ceneefkekeâeme DeeIee[eruee heâòeâ 4 peeieebkej 
efkepeÙe efceUkelee Deeuee Deens. Ùee yeepeej 
meefceleerÛÙee efveke[Cegkeâerle Yeepehe Deeceoej 
nefjYeeT yeeie[s DeeefCe keâeB«esmeÛes ceepeer 
Deeceoej keâuÙeeCe keâeUs ÙeebÛeer Øeefle…e heCeeuee 
ueeieueer nesleer.  

DekeâesuÙeele meke&he#eerÙe  
menkeâej DeeIee[erÛeer meòee 

 heCe meYeeheleer je<š^keeoerÛee

yeejeceleerceOÙes  
je<š^keeoerÛe `oeoe'Ú$eheleer mebYeepeerveiej yeepeej meefceleer Yeepehe-efMebos iešeÛÙee leeyÙeele

efYeJeb[er, efo. 29 (Jeelee&nj) 
: efYekeb[erÛÙee keuehee[e heefjmejeleerue 
Skeâ leerve cepeueer Fceejle keâesmeUueer 
Deens. Ùee FceejleerÛÙee ef{ieeNÙeeKeeueer 
40 les 50 jefnkeemeer Dekeâ[uÙeeÛeer 
Yeerleer kÙeòeâ keâjCÙeele Ùesle Deens. 
ogheejer oer[ keepesÛÙee megceejeme ner 
ogo&wkeer Iešvee Ie[ueer. ojcÙeeve, 
heesefueme ØeMeemeve DeeefCe DeefiveMeceve 
oueeÛes DeefOekeâejer IešveemLeUer 
oeKeue Peeues Demetve ef{ieeNÙeeKeeueer 
oyeuesuÙeebvee yeensj keâe{CÙeeÛeb keâece 
meg™ Deens.

efceUeuesuÙee ceeefnleervegmeej, 
efYekeb[erÛÙee keâwueeme veiej Yeeieeleerue 
keuehee[e heefjmejele `keOe&ceeve 
keâbheeTb[’ veekeeÛeer leerve cepeueer 
Fceejle nesleer. Ùee FceejleerÛÙee Keeueer 
Skeâ ieesoece nesles. lej kejÛÙee oesve 
cepeuÙeekej jefnkeemeer jenle nesles. 
cee$e, Deepe ogheejer oer[ÛÙee megceejeme 
DeÛeevekeâ ner Fceejle keâesmeUueer. 
lÙeeveblej Ùee FceejleerÛÙee 
ef{ieeNÙeeKeeueer 40 les 50 jefnkeemeer 
Dekeâ[ues DemeuÙeeÛeer MekeäÙelee Deens. 
heesefueme ØeMeemeve DeeefCe DeefiveMeceve 
oueeÛes pekeeve IešveemLeUer Peeues 
Demetve ef{ieeje nškeCÙeeÛeb keâece 
ÙegæheeleUerkej meg™ Deens.

ojcÙeeve, Ùee ogo&skeer Iešvesle 

efYekeb[erle leerve cepeueer 
Fceejle keâesmeUueer

40 les 50 peCe ef{ieeNÙeeKeeueer oyeuÙeeÛeer Yeerleer, oesIeebÛee ce=lÙet

efYekeb[er Fceejle ogIe&švesleer} ce=leebÛÙee veeleskeeF&keâebvee 
ØelÙeskeâer heeÛe }eKe ®heÙes ceole peenerj Š SkeâveeLe efMebos 

efYekeb[er ÙesLes Deepe ogheejer Fceejle keâesmeUtve Pee}suÙee ogIe&šveskej cegKÙeceb$eer 
SkeâveeLe efMebos Ùeebveer Meeskeâ kÙeòeâ kesâ}e Deens. Ùee ogIe&švesleer} ce=leebÛÙee 
veeleskeeF&keâebvee ØelÙeskeâer heeÛe }eKe ®heÙes cegKÙeceb$eer meneÙelee efveOeerletve osCÙeeÛes 
efveo&sMe osKeer} lÙeebveer efo}s Deensle. peKeceeRvee MeemekeâerÙe KeÛee&ves kewÅekeâerÙe 
GheÛeej keâjCÙeeÛÙee metÛeveener lÙeebveer efouÙee Deensle.  heesef}me, DeefiveMeceve 
o}, Sve[erDeejSheâ lemesÛe Flej  yeÛeeke heLekeâebveer ns yeÛeeke keâeÙe& kÙekeefmLele 
heej hee[ekes lemesÛe peKeceeRvee lelkeâeU ®iCee}ÙeebceOÙes n}ketve GheÛeej meg™ 
keâjekesle Demes efveo&sMener lÙeebveer ØeMeemevee}e efo}s Deensle

oesIeebÛee ce=lÙet Peeuee Demetve meele 
peCe peKeceer Peeues Deensle. vekeveeLe 
meekeble (35) DeeefCe ueefuelee jkeer 
ceesnlees (29) ÙeebÛee ce=lÙet Peeuee 
Deens. lej cegKleej jesMeve cebmegjer 
(26) efÛeketâ jkeer ceesnlees (5) efØevme 
jkeer ceesnlees (3) efkekeâemekegâceej 

cegkesâMe jepeYej (18) GoÙeYeeve 
cegefvejece Ùeeoke (25) Deefvelee 
(30) Gpkeuee keâebyeUs (30) DeMeer 
peKeceer PeeuesuÙeebÛeer veekeb Deensle. 
lÙeebvee efYekeb[erleerue DeeÙepeerSce 
®iCeeueÙeele oeKeue keâjCÙeele Deeues 
Deens.
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